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O R D E R 
 
PER ASTHA CHANDRA, JM 

 

The appeal filed by the assessee is directed against the order dated 

03.11.2023 of the Ld. Commissioner of Income Tax (Appeals), Saharanpur  

pertaining to the Assessment Year 2015-16.  

 
2. At the very outset the Ld. AR submitted that this is a duplicate 

appeal. The correct appeal of the assessee bears the appeal No. ITA 

3822/Del/23. The Ld. AR urged that the present appeal may be allowed to 

be withdrawn as Form 36 in this appeal is unsigned. The Ld. DR had no 

objection. 
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3. In view of the above, we allow withdrawal of the appeal. 

 
4. In the result, the appeal is dismissed as withdrawn.  

 
Order pronounced in the open court on 3rd April, 2024. 

 
 
 
                  sd/-                                                       sd/- 
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